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OA No. 12/20C7 

Mr. C.D. Slumna, Counsel for applicant. 

Mr. T.P. Shanna, Advocaie, puts appeanmce on behalf of the 
respondents and prays for four weeks time· to file reply. Prayer 
granted. 

Let the matter be listed on 15.03.2007. IR to continue till the 
next daie. 
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QA No.12/2007. 
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. ~·.rg_'.... r 
• I t 

;. 

(lVI.L. CHAuIIAN) 
~IEMBER (.J) 

Mr. c. B. Shazma. aounsel ~or tb• applicant:. 
Mr. ~j Prakash Shanna cowel for 
reapondents. 

In view of the Ulldm:taJd.n9 ~v.n ))y th• 
Learned Counsel. fo.r: the respondents, the OA ~ 
beccme infructuous and the AID9 i• d:Lspoaec:l of. 
However, if any aJDC)UDt bu :been .r:ecovend f.r:cm the 
applicant, the same be refunded. 
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